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SPECIAL MENTOINS

Remarks of J & K Governor in
an Interview to a Weekly

SHRI N.K.P. SALVE (Mabha-
rashtra) : Madam, 1 am grateful
to you for giving me this opportunity
to raise a matter of very grave
public importance. 1 raise it in this
House with greate distress, agony
and pain. Destruction of Kashmir
appears to be on the cards. What
is worse, destruction of one of the
most cardinal and fundamental . .,
(Interruption).

THE DEPUTY CHAIRMAN:
Yes. It is a special mention.

SHRI N.K.P. SALVE :
foundation of our noble Constitu-
tional law appears to be on the cards.
Today, in the press, alarming reports
have appeared about the terror and
leonine violence which have been
unleashed by the Governor against
the innocent people in the Valley
of Kashmir. Madam, it has to be
made absolutely clear that we do
not, and no onc should try to take
political advantage of the difficult
sitwation which is entirely the crea-
tion of this Government. (Inferrup-
tions). Madam, let us take it
seriously. What I have to say is
it is not purely politicking, il is not
purely political advantage that we
want to gain out of it. But let us
speak frankly, honestly and candidly,

SHRI SHABBIR AHMAD
SALARIA (Jammu and Kashmir) :
Madam, this is not the time to say
whose creation it is. We want a
solution. We do not want to know
whose creation it is.

SHRI N.K.P. SALVE : | shall
be referring to what has appeared
in the Press by way of an interview
of the Governor a little later. But
1 want to submit that I consider
it most unfortunate that the Govern-
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ment of India and the Prime Minister
are dangerously sanguine about the
events in the Valley by their un-
willingness to order an immediate
hait to the wanton killings of inno-
cent lives. Madam, Kashmir is
weeping. It is a well-known idiom
and proverh that Nero was fiddling
when Rome was burning. Someone
said the other day : “"V.P. is reciting
poetry while Kashmir is weeping.”
Let it not be true. We must under-

stand the hard realities which exist
today. We want to make it clear
that we do not—repeat ‘not’'-—
want any compromise Wwith the

militants ; nor do we want any
compromise with the terrorists ;
nor do we want any compromiise
with the saboteurs. The unity and

integrity and sovereignty of our
country is just not negotiable to us
as it would be not negotiable to any-
one who is patriotic. The situation,

however, has to be very firmly
handled, It is one thing to be rough
and uncompromising so far as anti-
national elements are concerned,
not only in Kashmir but anywhere.
We have to deal firmly with those
anti-national, anti-social elements,
who are out to take advantage of the
situation and to loot, to murder, to
kidnap and to indiscriminately kill
the innocents. What is extremely
unfortunate, what is extremely dis-
surbing, what is extremely discon-
certing is this kind of tough and
firm handling should not.be on the
basis of communalism. Please do
not communalise the situation in
Kashmir. Don’t brand one commu-
nity as anti-national, as militants,
as terrorists, only with a view to
persecute them, to harass them and
to kill them. This is a matter which
is very serious because so far as
subversive activities are concerned,
we would really want them to be
handled, as I said, very firmly. But
let it not be done in a manner as
though it is a manifestation of noth-
ing but sheer communal bias and
religious bigotry. That is what seems
to be happening today. It is very
unfortunate. I very vehemently
protest against this attitude and
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approach with which you are hand-
ling the situation. That is threatening
the integrity of the nation. Let it
be handled in a manner which is
worthy of the Indian ethqs and Indian
tradition and the mandate enshrined
in the Constitution. Let secular
values be not thrown overboard.
Let not one particular community
on the basis of religion be made to
feel that they are the ones who are
discriminated against.

. they are the ones against
whom we are doing witch-hunting,
It will be the single greatest disgrace
to this country of Gandhi and
Buddha, if we were not to ensure
that this country is a habitat to
live with dignity, peace and honour
for everyone who is born out of the
womb of this motherland and mother
India and that there wiil be no
witch-hunting on the basis of religion,
sex, creed, caste etc, Madam, with
great anguish I want to submit that
presently Kashmir is under the
Governor’s rule and it must be
accepted that the deeds and mis-
deeds of the Governor are those of
the Central Government and the
V. P. Singh Government. Madam,
conspiracy to disintegrate Kashmir,
1t appears, is slowly but systemati-
cally and certainly being worked
about because so far as Mr. Jag-
mohan’s misdeeds were concerned,
we had been hearing them from the
Members of the National Conference
and it was they who were complain-
ing that he was not acting like a just
and fair administrator, tackling a
very grave and difficult political
situation in which the entire nation
was concerned. The complaint was
about the attitude of the Governor,
Mr. Jagmohan there. There was a
patent and palpable attitude of a
very disconcerting communal bias
and, therefore, he was happy under
the garb of eliminating the terrorists,
the saboteurs and the culprits, elimi
nating the whole community as it
were. Now the Governor has him-
self, Madam, given profuse and
unabashed vent to his malicious
malignity, hate and extreme dislike,
ibanding every member of a
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particular community as a militant.
(Interruptions) . . .

SHRI N.K.P. SALVE : Not
at all.

SHRL KAMAL MORARKA
(Rajasthan): Is he trying to instigate
a communal upsurge in the Hous¢?

SHRI KAMAL MORARKA:
What is his attempt?

SHRI N.K.P. SALVE: For from
it. ...(Interruptions). ...

SHRI KAMAL MORARKA:
This will inflame communal passions
in the House, Madam. ..(Interrup-
tions).... Please restrain him ....
([nt(’lf’llptlons) Please restrain
him ... (Interruptzons)

i gi*va'ﬂ a iﬂg wgaatfeat
(fagw) . #rTRsr W), 98 A I

EEIE) q‘a"I Nq3r. .. (sERd) ..
FX] FTT FI 1‘3 4 l . (co=amA)
. TR, AT g9 ER

faré l

SHRI KAMAL MORARKA:
I am on a point of order Madam.

.(Interruptions). . I am on a
pomt of order. (Interruptzons)

SHRI PRAMOD MAHAJAN
(Maharashtra): You see the condi-
tion of Hindus there. (Inferrup-
tions).... You see the condition
of Hindus and even of pro-India-
Muslims. Even Mr. Jagmohan has
supported the pr)-Indla-Muehms in
the same interview. (Interrup-
tions) ... Hzis the only man who
is saving Hindus there and you ar¢

not worried about the Hindus in
Kashmir. (Interruptions) . ...
You are not at all worried about
the Hindus in Kashmir. (Interrup-

tions).... You are not worried
about Hindus there. ... (Interrup-
tions). . ..
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_ SHRI N.K.P. SALVE: Let him
listen to what 1 have to say...
(Interruptions)...  You understand
the basis on which I make this
allegation. ... (Interruptions) . ...
Madam, the people including Mr.
Morarka will know the basis ....
(Interruptions). .

THE DEPUTY CHAIRMAN:
Please, hon. Members, the Chairman
has permitted ... (Interruptions) ..
.. Just a second please. The Chair-
man  has permitted Mr. Salve a
Special Mention and I will allow
him to say what he likes. ....(J-
terruptions)...  There is no discus-
ston before the House and it is a
]Slpecial Mention and I will permit
im.

SHRI N.K.P. SALVE: Let him
understand properly the basis on
which I make this allegation. ....
(Interruptions). ..  He has done it.
T would have nothing to say. I
would have no grievance.
(Interruptions). . .

AN HON. MEMBER: He is
talking about communalism of the
Governor? ... (Interruptions) ....

SHRI N.K.P. SALVE: Of all
the people, Mr. Morarka knows

my values and my commitment to
the values of secularism.

More than anything else. Mr.
Jagmohan has been my personal
friend. Times out of number I have
defended him when the entire BJP
was at his throat. But he has said
something and please listen to what
he has said and then say whether
or not what I am saying is correct.
(Interruptions). . .

SHRI KAMAL MORARKA:
Within two minutes. ... (Interrup-
tions).. 7

SHRIN.K.P, SALVE: Why don’t
you listen to me? ... (Inferruptions)
Madam, I maintain that he has

[RAJYA SABHA]
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himself
tions), . .

come out. (Interrup-

SHRI KAMAL MORARKA : If
Mr. Salve is not yiclding, then I
will reply in the same tone in which
he is replying... (Interruptions). ..
... On this issue, on this matter,
Mr. Salve knows and Mr. Shiv
Shanker knows that there is hardly
any difference in perception between
their views and ours .... (Interrip-
tions). .. I wish to caution... (Inter-
ruptions). ... Madam, sometimes ..
. (Interruptions). . . & Cop e

AN HON. MEMBER: Is it
going on record?

"SHRI KAMAL MORARKA:
Madam, just a minute. .., (Inter-
Fuptions). . .

SHRI SUBRAMANIAN SWA-
MY (Uttar Pradesh): Madam, Mr.
Morarka has said that there is no
difference in the perceptions of both.
I have always said that and I have
always said that the Janta Dal is a
duplicate of the Congress (I)!
There is no difference in perception
... (Interruptions). ...

SHRI KAMAL MORARKA :
Madam, my point of order is very
simple. (lnterruptions) ... 1 will
leave it to Mr. Salve. ... (Interrup-

tions)... 1 will leave it entirely to
him ... (Interruptions). .. Madam,
in national affairs (Interrup-
tions). ...

SHRI N.K.P. SALVE: Madam, I
will never be unfair to Mr- Morarka
and T have always yielded. But, at
this partisular juncture, Madam, my
thought link would be disturbed.
... .(Interruptions). .

THE DUEPTY CHAIRMAN:
You see, his thought link would be
disturbed and so. let him speak. I
can assure the honourable Members
that I am not allowing a debate on
this .... (Interruptions). ...
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SHRI N.K.P. SALVE: Madam,
the things that have been said are
so atrocious . ... (Interruptions).. ..

SHRI KAMAL MORARKA:
Don’t repeat those atrocious things
here. Please don’t do that ....
(Interruptions). ... Because you say
they are so atrocious why do you
want to repeat those atrocious
things here? .... (Interruptions). ...
Why do you want to repeat those
atrocious things? (Interrup-
tions). . ..

SHRI N.K.P. SALVE: Madam,

(Interruptions). . ..

THE DEPUTY CHAIRMAN: 1
would like to make a request to the
honourable Members: Don’t curtail
the right of a member whom the
Chair has permitted. Please let him
have his say. Mr. Salve’s name is
there before me and I will allow
him to speak.

SHRI N.K.P. SALVE: Madam,
what is the basis of my anguish?
And what is the basis of the charge
that I am levelling against this
Government?. . ..(Iaterruptions) ....
It is not as a result of anything
else, but it is as a result of what I
have read in the papers about some-
thing which has been stated by the
Governor himself (Interrup-
tions) . ... who speak, Madam, only
what the Government wants him to
speak; nothing more, nothing less.
And, T quote with a great anguish—
this is in quotes—something which
has appeared in the “Current”, issue
dated May 26-June 1— :

“Every Muslim in Kashmir is
a militant today.”

(Interruptions)

SHRI P. SHIV SHANKER
(Gujarat): This is what the Governor
is saying .... (Interruptions)....

SHRI N.K.P. SALVE: Again he
says:
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“All of them are for secession
from India.”

(Interruptions)

“Bullet is the only solution for
Kashmir.”

(Interruptions)

“Unless the militants are fully
wiped ouf, normalcy cannot
return to the Valiey.”

Madam, he proceeds further, and
I am reading out only selected paras.
It is an interview, it is verbatim
quoting: what I have said is in
quotes and this is not the reporting
of one who interviewed him
(Interruptions). . . .

Tean

SHRI P. SHIV SHANKER: By
whom?

SHRI N.K.P. SALVE: Interview
of Mr. Jagmohan by one Sumitra
Bose, reported in the “Current”, and
these words which I am reading out
are in quotes and these are not the
words or description or the evalua-
tion by the inte rviewer of Mr.
Jagmohan’s views. It is entirely in
quotes. Madam, he further says:

“Muslims have adopted the
approach of killing every Hindu
in the Valley. I will eliminate
them first.”

(Interruptions)

“If they adopt the approach of
killing the Hindus, I will elimi-
nate them first.

(Interruptions)

Madam, this is being vindictive. ,
. .(Interruptions). ...

AN HON. MEMBER: He has
also said that he will see that no
Indian Muslims are killed. That is
also written .... (Interruptions)

SHRI P. SHIV SHANKER: We
cannot tolerate this even for a day
..« .(Interruptions). . ..
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SHRI N.K.P. SALVE: Madam,
these are the words, these are the
utterances of a Governor of this
country. These make me ashamed
of my country .... (Interruptions)
.... I am ashamed of myself, I am
ashamed of being an Indian when
there is a Governor who can talk all
this kind of things with venom .
(Interruptions).... How to tolerate
this kind of a thing? Now, what
does he say further?

“On being reminded that a
minuscule percentage of Kash-
miri pandits has exploited the
majority Muslim population for
decades,Mr. Jagmohan remarked,
‘It is a matter of facility, Can
one help if the Hindus are more
intelligent and capable than the
Muslims? That does not mean
that the Hindus can be killed.” ”

SHRI P. SHIV SHANKER:
What a perception! .... (Interrup-
tions). . ..

SHRI N.K.P. SALVE: What a
perception, what intelligence and
what brilliance! Is there no such
thing as Indian ethos? ....(/nterrup-
tions).... ls therc no such thing
which is the heart of the Constitu-
tion of this country? What are we
doing to our secular values? We
are throwing them owverboard in
such a manner and with this type
of things which are only helping
the people shedding crocodile tears
in Pakistan and elsewhere? This is
not what India is going to tolerate.
This is not what our brethern of
Kashmir Muslims are willing to
tolerate. We will stand by them.
As long as we cherish the values
of Gandhi and Buddha, as long as
those values are so well-enshrined
in the Constitution, till the last man,
we will fight out people like those
who are so communally biassed and
go by this bigotry. Madam, my
worst grievance is, what has happen-
ed to the conscience of this Govern-
ment? Conscience is very well-
breds Madam. You snub it once to
silence and it never troubles you

[RATYA SABHA]
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again. (Interruptions). For this in-
terview, Mr. Jagmohan is certainly
guilty. But much more guilty is the
V.P. Government and V.P. Singh
himself, Madam, it appears that
their mind is blurred, their ears
plugged and their conscience drug-
ged.

Madam, in the end, I only want
to submit that he should not be
allowed to be there even for a
second more in Kashmir as the
Governor. He should be dismissed
outright, called back here and tried
for high treason and for violation

of the cardinal norms of the Consti-
tution. Thank you.

| st uw opudw fag (fagre)
qER, H g4% @da § UF &R
TERT AGAT ). .. (cudwewW) . ..

Iugatefa @ 7 Wyw #WA g,

I am not allowing any other
person to speak. I am not allowing
any discussion. Mr. Shiv Shanker.

AT 74 gadw fag . =ma Hew
9T FE AT, .. (WAAA) ...

sqaamefs : a9 g3 [rEw
(saFaw) . . fag wE S, w9 &
arg faar &, o dww 7
(emaa=) . . .

I have been permitted by the
Chairman Just a minute. I have
been permitted by the Chairman to
allow the special mention. I have
allowed enough time from 12-05 to
12.22 p'm. to Mr. Salve. (Inferiup-
tions).

I am not allowing. We have
only one hour today. (Iaterrup-
tions)

st fagear awa (ven 92m)
faqsetaea, =wm 9@ d@R @
HEr 1L, (TWEAAR) ..
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st dto fox wWET . Z[e gE
Atfgmar Sar 1 (ewwaa)

THE DEPUTY CHAIRMAN:
Just a minute. Take your seats.
Don’t make such things: Mr. Shiv
Shanker 18 speaking. (Interruptions).

UR ama W, owmoafzgo 1
(U .. AT HATEd WIES
FIMT 9% fermmg aArm £#30 &
L (AT )

I will not allow you. He
allowed only special meation. [
am sticking to the rule. (/nter-
ruptions). 1 allowed Mr. Salve.

SHRI N.K.P. SALVE: Madam.
I beg of you. I crave your indul-
gence, Madam. (Interruptions).

A uR geaw oy oiwiga
. (eEara)

W Wit 9GRIT WY (TAT
SRE) . UF qIF AT AE I AFAT
Y L1 {t S

THE DEPUTY CHAIRMAN:
Plegse don’t teach me rules. (/nzer-
ruptions). 1 have been told by Mr.
Shiv Shanker in the Chamber of the
Chairman that he has been allowed.
I am allowing. T am not stopping
the right of Members. But there
are certaii rules of procedure which
I waat to remind Members of, [ am
sticking to rules. (futerruptions). 1f
the Chairman permits g full-fledged
discussion, T would be too happy to
discuss Kashmir. I am as anguished
as Members are-  (Interruptions).

SHRT N.K'P. SALVE: Madam.
... .(Interruptions)

THE DEPUTY CHAIRMAN: If
you ask, T will allow Mr. Salaria.

125 MAY 1994]
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SHRI N'K-P. SALVE: Madam,
half a minute. Only 30 seconds.
All I want to submit on such a
delictae, sensitive and impottant
matter is ....(/nterruptions).

THE DEPUTY CHAIRMAN:
It is not necessary for individual
Members to associate. The whole
House associates with the atrocities
going on there. (Interruptions) I do
not want individual associations. . ..
(Interruptions) Mr. Salaria. (Juter-
ruptions) 1 allowed Mr- Salve under
the permission of the Chairman.
(Interruptions) You ask for special
permission . ...(Interruptions) 1 have
no permission. . . .(Interruptions) Mr.
Mathur, do not argue.

afgu, #% g9 fqami & 39 gQ
20 Ay Alzg ¥ UM OEWEE o
Aifsn, 98 a1 qaeE & WAl 27

Mr. Salaria comes from there.
(Interruptions) If that is the attitude.
1 am not allowing anybody. You
requested that somebody who comes
from that State should be allowed.
Only Mr. Salaria comes from Kash-
mir. Therefore, 1 allow him. (/n-
terruptions).

SHRI N.K.P. SALVE: But on
much less important issues, Madam,
on Special Mentions, you have al-
lowed the Members to associate
themselves, giving them two minutes
each. (Interruptions).

THE DEPUTY CHAIRMAN: I
have been reminded of the rule
manytimes in the House .. .. (Inter-
ruptions) Don’t argue with the Chair.
I will not allow. I have been told
to stick to the rule. I have been
put in the Chair by you people .. ..
(Interruptions)

SHRI N.K.P. SALVE: It is
a discretionary power. You have
allowed, on much less important
issues, the people to be associated,
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[Shri N. K. P, Salve]

ving them two minutes.
don t you allow now, Madam?
tert uptions)

Why
(In-

THE DEPUTY CHAIRMAN :
I said, everyone is concerned about
Kashmir—the whole House. And
you arec a representative of this
House. If the Chairman
permits any other discussion, any
other voice, to be rased in the
House, I would be so happy to
allow. So, please don’t let me not
abide by Rules. You, as a law-
abiding person, do not let me divert
from the Rules, please.

SHRI N. K. P. SALVE: I
seek indulgence of your discretionary
powers. You have allowed earlier,
Madam, on Speclal Mentions, far
less important ....(/nterruptions)

THE DEPUTY CHAIRMAN :
1 have allowed many disorders in
this House- Let me run it with
order, please....(Inferruptions) Mr-
Salaria-

st owfaa gwir ()
qrede Sawfe agwan, § O
g fagaw s AT g & garfar
glga 7 W TWeHT 93T ® Se¥ Aqw
To AT st § S AGE AT @A
ATZaT . . . (auw)

FaEwMlE ¢ A T e wWE?
WAL AqIT TH AR ¥ a9t arga §
@t sy Twfer o § 5w
Zlow % 3@ fraw § | dmw duq
%mtww algw  adfwe wx@ § 1
iy axfrr fag € 1 gWIR OTe
Vo W WA E. . (W) AT
qET g6 A% AT g a@r =m
;rawa' srgs & qdwag & ifse,
A Tf TS g g WL Eg T
1% shywrr w8 & W e |

+

No dialogue. You understand there
is no dialogue in this House. It is
only a mention.

[RAJYA SABHA]

Mentiony 248
£y e my W fafeset mi
off 1| 2UT | TAF) TATF w3 g.

I am sticking to the Rules. .. .(Im‘er-
ruptions)

:mwwfa : uw s, garfar
HlEa Sq VT & 30y §
@ afsTr

uw weaifa qeen @ ag @7 W
FAT G317 &/, .. (09eH)

THE DEPUTY CHAIRMAN :
All right, I am not allowing Mr.
Salaria. I won’t allow anybody. I

will now ca.ll Mr. Shiv Shanker on
a different issue.

ot die faw wiwr : deA,. ..

(3mrerva)

SumAMfd : a5 HIT @O i,
EACHE T - e i S i I
qAl, we oE fade, gaifar ags
AL A qalm Wer 1 oamr gha,
ey, Snvin ama agm ¥ T
9T ®@Aa WET 9 § AT
ams S WuT Wwa 37 & S e
AFTIBA & IAFT CF @ & T
TET & 1\ SU Wmw Hww ov ad
Thoarr w8 Siar, vE¥ 3O A8
foard 8 o 1| o wedHe  Ft
fagar gar & =8 foay & 1 ag
a9 AT ¥ gga Yomr | AN
BITE F QM Fi% 3§ qeg o1 fawm
a‘rﬁmqtfwm g ®raa

4 fem & mnE Sotes @O,
ﬁv: ferre AT ¥ 1 wuT zaW NE
ArR]  aaffedwma I oFT o€ 9T
¢ qlmr A8 § fr arg ®hwd
X 1 fr ¥ e & uF ogal @
afqigg wia g
I cannot allow you to give a elati-
fication on it. It is not your job.
If you want a Special Mention,
then ask the Chairman and I will

permit you. I will be the first person
to do it.

st fagegr aws ¢ F ag gear
Z f& @1 gaifar qge sE ox §
fw‘ﬂ' Q¥ A153 §lga q |
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IJagwmfa : g@ifer atgs w1
¥ a w3 w5 faar g0

I have asked him not to speak.
Now he is not speaking (Interrup-
tions) 1 was not in the Chair. Mr.
Salaria is also not speaking on
that. I am not permitting him, Mr.
Salaria, please take your seat.

=t AET WAIRA : T OWT AT
4T 10 dM T

sagwafe : nae fwor

st wfEdt e gE? fEma
Hyx 1 ofsk s, . . (comaw@) . ..

grgamf : 7, Twrfar jane
UGN
I request the hon- Members to
please take their seats. Nothing
which is said without my permis-
sion will go on record.

st ofdt gwie @ Sewwrely
WEIEAT, ¥ ¥ TWAT TFAT ATEWT
£... (su=uiv)

THE DEPUTY CHAIRMAN :
Please take your seats. If the Mem-
bers are not going to listen. I will
adjourn the House. I warn you,
I will adjourn the House if you do
not restore order in the House.
Please sit down. (Interruptions).

SHRI N. K. P. SALVE : Let
there be a debate. We do not mind.
(Interruptions)

THE DEPUTY CHAIRMAN :
I request the Members to please
sit down. If the Members are so
agitated on the Kashmir issue, T
will request the Chairman to allow
a full-fledged discussion on the
subject. And whatever the hon.
Member has brought to me and
if he feels that Mr Salve....
(Interruptions) Just a minute. Do
not disturb the House If some
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hon Members feel that what Mr
Salve has read is not the full ac-
count, I will give you full permis-
sion on Monday if the Chairman
permits you to speak on it.

SOME HON. MEMBERS : To-
day itself.

THE DEPUTY CHAIRMAN :
Just a minute. Please sit down.,

AT HIgT AN FEASIT F,

A dfst oz wfve & fao
Please @ do not pass any
comments on any Members.

qY qIZF Gled agg ¥ fad
fed wEa 7% @ @ A,
FE T F g far & 1 3 o
JE T & 9gAT AT § 1 &g
TEATY S€¥T FE T TR fam w@y
gMr 1 (Faenw)

St SHIT WEIWA ¢ 3g W) AN |
(swarart)

SHRI N. K. P. SALVE : Madam,
I must clarify Madam, I was
on a Special Mention. Therefore,
I have to be very selective in what
I quoted. If they want a debate,
we arc ready for it here and now. ..
(Interruptions) You are supporting a
Government -« .(Interiuption:)
Otherwise, this Governor should not
have remamed therc even for a
second more. It is the fault of the
Government (Interruptions) Here and
and now let us debate (Interrup-
tions) Madam, I referred only to re
main in my limits. What are they
saying ? Am I misquoting or what ?

(Interruptions)

sft sif\si gwmw : ugh qgawE
ST 7Y @ §, S wr@ wiar Frea
Ty § qEARIT AR T A TR &7
@ § 139 §IeT wiEa ¥ Agr ed
g @ van famr gwr g
(zmagm)
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saqawfy : 2§ e am
¥ s oo o TH EIEE W AEAT @
qifaferm WY gaar § (EEdE)
grac agd WM a3 SrEy, wifd
e | (saqa1)

SHRI KAILASH NARAIN SA-
RANG (Madhya Pradesh): This
is one-sided, Madam (Interruptions)

THE DEPUTY CHAIRMAN :
1 would request all the Members.
Please take your scats. (Inferrup-
tions)

SHRI JAGESH DESAI (Maha-
rashtra) : Madam, you stick to your
decision. Let this be debated on
Monday (Interruptions)

THE DEPUTY CHAIRMAN :
Let me be heard (Interruptions)
There is nothing one-sided about
it. Nothing one-sided. The Chairman
had permitted him to make his
Special Mention. You go and ask
the Chairman. You ask for your
right to reply to it. There 1s nothing
one-sided about it. It was his right
I allowed him (Interruptions)

SHRI VIREN J. SHAH (Maha-
rashtra) : Madam, what Mr Salve
read was one-sided (Interruptions)

SHRI VITHALRAO MADHAV-
RAO JADHAV (Maharashtra) : The
Chair has already given the deci-
sion.  (Interruptions)

THE DEPUTY CHAIRMAN :
Mr. Salve made his Special Men-
tion. If you feel hurt, you please
ask the Chairman. If he gives
ermission, I will preside over the

ouse, the whole day, the whole
night, any time you want (Inter-
ruptions) Nothing one-sided about
it, I did not permit Mr Salaria
also (Interruptions) I had withdrawn
permission ([nterruptions) I will give
you the reason (Interruptions)

SHRI PRAMOD MAHAJAN :
If you had given permission, you
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had given permissjon How can you
withdraw it ? (Tuterruptions)

THE DEPUTY CHAIRMAN :
On your objection, I withdrew it.
(Interruptions)

SHRI VIREN J. SHAH : Mr
Salve read only part of it. He con-
cealed the other part {Interrup-
tions)

SHRI N. K. P. SALVE: 1
cannot quote the whole interview
({nterruptions)

THE DEPUTY CHAIRMAN :
Mr Viren Shah, you are a political
person. You know what Mr Salve
will recad and what he will not
read. You read day-after-tomorrow,
Monday, what you want to read.

SHRI VIREN J SHAH : Permit
me to read now (Interruptions)

THE DEPUTY CHAIRMAN :
1 will allow I have not denied
permission to any Member. There
is nothing one-sided about it at
all  (Interruptions)

& gefao ugd g w8 5 oars
atga ¥ A1 HFC  IPHT TEM qT §
&1ed &Tga § @ Ho%In ¥ AEarid §
F& U3 &... (§AEA) 1 A A
sier g TEN A HI9F Fgear gu |
My voice has gone hoarse I
cannot speak louder than this

w7 mERIT WY W ugr # AT g
neal? fewgmarg #rqa M@ 4T
fym wE1 &) TeE amar § fa
Gl qar AE gaT & &1 A A A
qrea y oXfRmA & Aifad HT g
7% Sifsy. .. (seEdE) | 28 &
gaar #F1 &g ¢, MT F1 arT &1
& AT Had ¥ agy @1 AAIEE
eqleg AEd o qF faudl § sew
$ | Ad @1 57 $IT aga ONIH I
§ fy & AW & argT S
& frady & ATET T® TTH /gl HLAT
g (... (FEE|)
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Y sFRAUa gAAT T (TAUT) -

. (ommgra) . Arafes g g
AL W & & am v ogar
X | (sAFg1d) .

THE DEPUTY CHAIRMAN :
It is a different special mention on
Bofors. He is speaking on Bofors,
not on Kashmir (Interruptions). He
is speaking on Bofors. Please sit
down

Ht andle 9@ AT @ g
TAET ST gAT, ATEE ag g
. (samur) ...

SHRI P SHIV SHANKER : 1
have taken permission from the
Chairman. May I proceed ? (Inter-
ruptions).

Hl @AW R RIQT qETq A7,
ERET ZH¥l JT@ AT ATAl
(saauTA)

o gME AZAT . AT9E) AT

uw St A faar wdi g wtfer
q H. .. (wAw)
goawmafa : A S W AT oI

YT g ag § & e § @ o
AW T w1 A1 @ ¥ Iasr gH
fagr & 1 uw wify, @ arfa, d=
arfy &Y ara gl & ) oY TEC
rr a‘ai T ST z%% gz faar
g 1., . (mmEgd) ..

SHRI VISHVIIT P SINGH :
There are only 15 niinuies left for
the House to adjourn for lunch.
They want to stall the proceedings
of the House

SHRI P SHIV SHANKER :
Madam, the matter of Bofors has
been hanging fire for quite some-
time. For more than three years
the matter has been going on.. ..
{(Interruptions)

gogumia ¢ T TW o E 9
#1E g a1 w@r & . (wrwam)
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M warfar g . (weaw)
z.@r A1YT 18, e UE fn‘azl
Iy FIa UF g% @ zramfm'& |
AT q17 A7 Afod | rr"r'ﬁh g,
At wifem | 19 ag & 5 m'ﬂ
agl zestra @ PR qﬂqm qz#@
59T E 1 oF w% wgl garii A faw
9T fenm & aF 23wy v %
33 faam #1210 wm w7 AL AT
a7z gERIH awardl wigg & foad
fram R & 7. .. (swaEm). .

S wndiw %92 Alq 0 AW
gal a9t wawnfa adf @R
( (egaum™) .

yoaemafa : A an Ifed, 37
& FAre Ag & |

=Y aEtc wgEA 0 gER S F
AT HZ AICA &MY § & FHR
faar & g1l sawfa =0 OF @
g7

Iqgstafa : 39 BT 9T BB W
%% FF FT 90§ |

H FogE AT AIQT: EW IS
¥ UF W HWT L7 Zg-q9 AN
17 § 1 gwfey ggav | (sagan)

SHRI ASHWANI KUMAR:
We are all walking out today on
this issue.

[At this stuge sonte hon. Members
left the Chamber)

SHRI JAGDISH PRASAD MA-
THUR : They are the murderers
of Kashmiris, they arc the murderers
of Hindus, they arc the murderers of
democracy.

[At this stage the hon. Member
left the Chamber]

st wetE wpw . Jagwfa
mesfiag sam g ¢ § faw
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[ g wgeT)
TR A FER F g sl & W1
& oY agl ferg ol o1 wwda
FT W@ & | g% fawrs gv €89 &7
FIST FW § )

[At this stage the hon. Member
left the Chamber]-

SHRI P. SHIV SHANKER :
Thg's should not go onrecord.
It is without your permission.

SHRIN. K. P. SALVE : Madam
this has been said on the flcor of
the House. T beg of you....(Inter-
ruptions)

THE DEPUTY CHAIRMAN :
I will look into the records-

M g wtm waAl  (RRraw

q3W) AW WR IF FIA AL &G
FW a7 FIHIT K A@IE T

{en=tena)

Y /1 AT AT qH TEMT
Bt F@IZ TG g7 & (sgamw)

# el wgwe @ e o w5
fer =t ww W g (swmaw) Fi9
fom=nare & (wagm)

SHRI P. SHIV SHANKER :
Madam, may I proceed ? ....(Inter-
ruptions)

THE DEPUTY CHAIRMAN :
I again request the hon Members,
please don’t have a divide on this
issue. Please sit down-....I have
called him. His name is listed-
1 cannot call you. Your name is
not listed here. Anybody whose
name is listed, I am calling, I am
not calling anybody out of the
list.. Please don’t let me be doing
things

SHRI SUBRAMANIAN SWA-
MY : On a point of order. Has the
BJP walked out or not walked out,
or is it a partial walk-out ?
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THE DEPUTY CHAIRMAN :
There is no point of order.

SHRI P. SHIV SHANKER:
What is this walk-out ? It is not a
walk-out at a'l. It is an insult on
walk-out.

THE DEPUTY CHAIRMAN :
I have already called Mr. Shiv
shanker to speak on Bofors. If
you want to speak on Bofors, you
are most welcome to speak later—
not now ... .(Interruptions) Not until
Chairman gives you permission. Then
1 will allow you. I am not doing
anything at my own behest. I am
doing everything according to my
duy. If the Chairman. nermiis any
discussion on anything under the
gun, I wiil permit.

DR: JINENDRA KUMAR
JAIN (Madhya Pradesh) : Madam,
1 am also duty-bound....

2 qlo fd @iw. : . Wi B
HFWIET F AT § 70 (qaav)
A a‘r 18 AIHE &' A §IHeC FT
’{Q o i

Madam, may I proceed ? I was
submitting... .

e fadz ;AT & :

RETET,
(za=a)
Iqawefd : =@ w3 qET §

gew wag fram R T g
(z@aa)

gt fadz awiT &

Iaawrafa : T AW g Al
w w7 THT TG GRd (wEd)
P T WG P g ® FI9,
A8 g avq € a1 qF w3 fwwrrag
A&l g

D HEE E

Now I have identified Mr. Shiv
Shanker. He is on his legs. That
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matter—that first Special Mention
on Kashmir—is closed....Just a
minute...J did not permit anyone
to speak on it from any side, except
Mr. Salve. If you have any grievance,
you are most welcome. It is open
to you. You come and talk about
it. You can take the permission
of the Chairman and speak for
the whole day. I do not mind it.
But the problem is that my hands
are bound. I cannot open the
Pandora’s box and ask everybody
to speak.. .Please take your seat.

DR- JINENDRA KUMAR
JAIN : Madam, I was also on my
legs during the whole discussion.
(Interruptions)

[A? this stage, the hon. Member
left the Chamber].

THE DEPUTY CHAIRMAN :
Now the Secretary-General has come
to me and told me that the Chairman
has given permission to Mr. Sikander
Bakht. The Chairman has informed
the Secretary-General who has in-
formed me that the hon. Chairman
has permitted Mr. Sikander Bakht
to speak.

N waar faw (fagr)
gamefy wergar, vs fogz |

gagwrafe | TIE] avay R 1 g
AT T A U W Aeda sy
AT SeAAT FE T aBAIE | HWIT AN
™A AT (smeyr) g
8139, T A1 FE F1@ A8 | WM
g5 wTEx | GF af @ wxfaga
I35 ST | FaRH R grgm ¥ axfawa
?fl.' &. .. (nterruptions). . . 1 have not
given vou permission. Chairman

has all authority. If he gives permis-
sion, I will allow you,

SHRI SUBRAMANIAN SWA-
MY : I am on a point of order.
Mr. Salaria should also  be...
(Interruptions). . .
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THE DEPUTY CHAIRMAN
I say, please don’t argue about
everything.

SHRI SURESH KALMADI
(Maharashtra) : Point of order.

THE DEPUTY CHAIRMAN :
No point of order. I will not permit.
.. .(Interruptions) . .. Don’t argue,

SHRI SURESH KALMADI :
I am not arguing. I want to know
how, at one time, there can be
two Presiding Officers. You have
said that you will not give him
permission to speak. The other one
goes to the Chairman and takes
permission. How can the House
be presided over by two Presiding
Officers at one time ?

SHRI MAKHAN LAL FOTE-
DAR (Uttar Pradesh) : That is the

point.

THE DEPUTY CHAIRMAN :
I will not allow. Please sit down.
Chairman is my senior. I will allow
him.

SHRI SURESH KALMADI :
This is unprecedented.

SHRI N. K. P. SALVE : There
can be only one rule. ...(Inter-
ruptions). . .

THE DEPUTY CHAIRMAN :
Please sit down—I won’t permit
you. Please take your seat.

SHRI SURESH KALMADI:
No. ...(Interruptiony). ..

SHRI N. K. P. SALVE : You
have to allow if Chairman allows
anyone. . .

.. .(Interruptions). . .

THE DEPUTY CHAIRMAN :
Please sit down. The Secretary-
General informed me, and 1 will
act according to the Chairman.
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*SHRI N. X. P. SALVE : Ma-
dam, can there be two standards ?
.. .(Interruptions). . .

SHRI SURESH KALMADI:
Now you ask Shiv Shankerji to
speak.

.. .(Interruptions). ..

THE DEPUTY CHAIRMAN:
Please sit down, Mr. Ghulam Nabi
Azad. You are a new Member to
this House. Many a time the Chair-
man had sent me a chit saying
that he had permitted so and so
to speak. Please sit down. It hap-
pened many times. You don’t run
the House, I run the House, not

you.

SHRI P. SHIV SHANKER :
Madam, we don’t dispute it
(Interruptions). . .

THE DEPUTY CHAIRMAN :
If you don’t want to permit him
to speak, I will still allow him to
speak.

SHRI P. SHIV SHANKER :
We will obey you, but kindly listen
to me for a minute. We will obey
you, but I have one submission to
make. .. .(Interruptions). . .

SHRI SURESH KALMADI:
You are in the Chair. How can
you allow ? Only one person is
in the Chair at one time .. .(Inter-
ruptions). .

SHRI, N. K. P. SALVE : There
has to be a éniform standard,
Madam. There i¥a procedure. ..
(Interruptions). . .

~SHRI P. SHIV SHANKER :
Madam, ...

THE DEPUTY CHAIRMAN :
You want me to answer you, yet
you keep on shouting. Mr. Shiv
Shanker, you know it and I know.
I know, many times a list is there
and Members go and take permission
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of the Chairman and I allow them.
You know it and everybody knows
1t,

SHRI SURESH KALMADI:

THE DEPUTY CHAIRMAN :
Sit down. This is not the first
time. 1 run the House, I know it
many times I have permitted, T did
not permit anybody except Mr Salve
whose name was there . .(Inter-
Fuptions)... Sit down. Please take
your seat When my Chairman
informs me that he has permltted
Mr. Sikander Bakht, I will permit
him, !

SHRI VITHALRAO MADHAY-
RAO JADHAV : Madath, what
happens to Mr. Shiv Shanker ? .
(Interruptions). .

SHRI M. M. JACOB (Kerala):
Under rule 9 of the Rules of Proce-
dure of Rajya Sebha—Powers of
Deputy Chairman, etc.,—while pre-
siding, you are. . .(Interruptions). .

SHRU YASHWANT SINHA :
Mr. Shiv Shanker is on his legs and
his own people are not permlttmg
hlm to speak.

SHR1 P. SHIV SHANKER :
Madam, we obey your ruling and
Mr.  Sikander ~ Bakht can.
(Interruptions). .

SHRI CHATURANAN MIS-
HRA : 1 am on a point of order.
. .(Interr. uptzons)

SHRI P. SHIV SHANKER :
Madam, while Mr Sikander Bakht
may be allowed to speak under
your order, I take very great excep-
tion to some of the Members of
the Government, who are being
supported by the BJP, going to
the Chamber and, telephonlng to the
Chairman and getting orders. This
is reprehensible, We condemn this
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attitude by some of the Government
Members, This is very unfortunate,
This should never be done. (Inter-
ruptions)

SHRI N. K., P. SALVE: On
your back they got permission from
the Chairman. (Interruptions)

q TRIE AR (fag;R) @ Al
WIS g | aWIT &1 9 gl W)
... (ewEE)

ZH A9 FT SIAT § 1

SHRI YASHWANT SINHA
(Bihar) : They are only interested
in clocking the proceedings of the
House. That is what they want.
(Interruptions) They don’t want to
listen, I tell you. This is what it
is It was a conspiracy. (Interrup-
tions)

THE DEPUTY CHAIRMAN :
The House is adjourned for lunch
till 2-30 p.m.

The House then adjourned for
lunch at one minute past one of
the clock.

The House re-assembled after
lunch at thirty-two minutes psat two
of the clock, The Vice-Chairman
(Shri M. A. Baby) in the Chair.

ALLOCATION OF TIME FOR
DISPOSAL OF GOVERNMENT
AND OTHER BUSINESS

THE DEPUTY MINISTER IN
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRT JA.
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GDEEP DHANKHAR) : With your
permission, Sir, I rise to announce
that Government Business In this
House during the week commenc-
ing Monday, the 28th May, 1990,
will consist of :—

1. Consideration and return/passing
of the following Bills as passed
by Lok Sabha:

(2) The Union Duties of Excise
(Distribution) Amendment Bill,
1990,

(b) The Additional Duties of Ex-
cise (Goods of Special Impor-
tance) Amendment Bill, 1990.

(c) The Gold (Control) Repeal
Bill, 1990.

2. Further discussion on the yvorkipg
of the Ministry of Civil Avia-
tion.

3. Further discussion on tise in
prices.

4. Consideration and passing of the
following Bills as passed by Lok
Sabha:

(a) The Constitution (Sixty-Sixth
Amendment) Bill, 1990.

(b) The Constitution (Sixty-Eighth
Amendment) Bill, 1990,

(©) Bill regarding Statehood of
Delhi.

(d) The National Commission for
Women Bill, 1990.

(¢) The Prasar Bharati (Broad-
casting Corporation of India)
Bill, 1989,

(fY Tha Talr-l Rill 1980





